FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations,
2016)
FOR THE ATTENTION OF STAKEHOLDERS OF SURYACHAKRA POWER
CORPORATION LIMITED
SI No. | Particulars Details

1. | Name of Corporate Debtor

Suryachakra Power Corporation Limited

2. | Date of incorporation of Corporate
Debtor

28/02/1995

3. | Authority under which Corporate
Debtor is incorporated/ registered

Registrar of Companies - Hyderabad

4. | Corporate Identity No./Limited
Liability Identification no. of
Corporate Debtor

L40103TG1995PLC019554

5. | Address of the registered office and
principal office(if any) of Corporate

Registered Office (as per MCA records):
Suryachakra House, Plot No:304-L-III,Road

Debtor No:78 Jubilee Hills Hyderabad TG 500033

6. | Date of closure of Insolvency 30/10/2019
Resolution Process

7. | Liquidation commencement date of | 01/09/2022 (date of pronouncement of order by
Corporate Debtor NCLT, Hyderabad)

Copy of order received on 07/09/2022

8. | Name and registration number of the
insolvency professional acting as

Name: Mr. Anup Kumar Singh
Reg No.: IBBI/IPA-001/IP-P00153/2017-

liquidator 2018/10322
9. | Address and e-mail of the liquidator, | Address: 162/D/702 Lake Gardens, Kolkata,
as registered with the Board West Bengal-700045

Email: anup singh@stellarinsolvency.com

10. | Address and e-mail to be used for
correspondence with the liquidator

Address: Suite 1B, 22/28 A Monahorpukar Road,
Deshopriya Park, Kolkata, West Bengal-700029
Email: ip.suryachakra@gmail.com

11. | Last date for submission of claims

01/10/2022i.e.30 days from the Liquidation
Commencement date

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered the

commencement of liquidation of the SURYACHAKRA POWER CORPORATION LIMITED on
01.09.2022.

The stakeholders of SURYACHAKRA POWER CORPORATION LIMITED are hereby called upon

to submit their claims with proof on or before 01.10.2022, to the liquidator at the address mentioned
against item No.10.

The financial creditors shall submit their claims with proofby electronic means only. All other creditors

may submit the claims with the proof in person, by post or by electronic means.
i i ; Sd/-

Anup Kumar Singh
Liquidator

ANUP KUMAR SINGH
LIGUIDATO!

Submission of false or misleading proof of claims shall attract penalties.

Date and place: 12.09.2022, Hyderabad

{P Registration No.- {BBI/iPA-001/IP-P00153

2017-2018/10322
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Renowned Sanskritscholar
ProfUmakanta Deva
Sharma passes away

OUR CORRESPONDENT

GUWAHATI, SEP 11/--/ Renowned Sanskrit scholar
Professor Umakanta Deva Sharma Shastri passed away at
the age of 83 in city’s Jalukbari at 12:40 on Sunday. Shastri
was also known for his exceptional command aver different
epies and as arenowed expositor of "Vedas” and "Puranas”.
The renowned scholar, who left behind his wife, two sons,
a daughter, and grandchlldren along with a host of

was known
among the

hopulru‘ds arenow! nede\pmlmr of Vedas and Puranas.
Prof. Sharma, a Sar it scholar of national and
International repute, ¢ Tote various books to his credit.
Some of the prominent books written by the professor are
“Guru Geeta”, "Prasasti Manjari”, "Sanataniya Chintan”,
“Bharatiya Chinatanam”, "Nyaya Parichaya,” etc. One of the
maost popular and prominent books edited by him, includes
“Bharatar Natya Shastra”. Besides this, he also wrote nearly
150 popular articles on Sanskrit, Vedic literature, Nyaya
Philosophy in several newspapers, magazines, journals of
both national and international repute over the years.

He was as a professor in Nyaya Darshana (Nyaya
Philosophy) from Government Sanskrit College, Jalukbari
presently known as as KK Handlque Government Sanskrit
College in 2002. He was born on November 17, 1940 at
Joward{ village In Kaithalkuchi in Nalbart district, and he
was the second son of N ya Par ya
Late Ganga Nath Shastri, who was also arenowned Sanskrit
scholarand Late Parbati Devi. His last rites will reportedly
be performed at Bhutnath cremation ground in Guwahati
at4pin.

SFI, DYFI protest attack
on Anis Khan's brother

HOWRAH, SEPT 11/--/CPI(M)-backed SFI and DYFI
demonstrated in West Bengal's Howrah district on Sunday
over the attack on Salman Khan, the brother of student
leader Ants Khan whose death sparked widespread
protests in the state.

Ralsing slogans against the TMC government, members
of the Left organisations demonstrated outside the Amta
police station, demanding immediate arrest of those behind
theattack on Salman.

Salman was attacked near his house on Friday night,
months after his brother's death. which sparked
widespread prot across West Bengal.

"Salman was attacked by goons who have been
provided shelter by the TMC as he is fighting for justice for
his brother. He had received multiple threats recently. We
want a proper investigation into the case,” SFI state
secretary Srijan Bhattacharya told reporters after
submitting a deputation to the police.

Salman is at present undergoing treatment at ahospital.
Anis was found dead near his home on February 13 with his
family alleging that he was pushed off the top of his house
by men dressed in police uniforms. (PTDH

Meghalaya Residents Safety & Security Act
portal will monitor schemes: Conrad Sangma

OUR CORRESPONDENT

SHILLONG. SEPT 11/--/ Meghalaya
chief minister Conrad Sangma recently
launched the online portal of the
Meghalaya Residents Safety and Security
Act. He said the implementation of the
digitised system will not only ensure the
safety and security of the residents, but it
will also act as a strong intelligence
gathering system for authorities to
monitor and act, based an the intelligence
inputs gathered from the online database.
Alsopresent on the occasion were Home
Minister, Lahkmen Rymbui, MLA,
Mawsynram. H. M Shangpliang, Chief
Secretary D.R Wahlang, DGP. L.R. Bishnol,
DC, East Khasi Hills, 1. Laloo, $10, NIC,
Timothy DKhar, senfor Government
officials and headmen of the various
locali

The web-based system is first being
rolled out in seven localities of Shillong.
The first phasa {s being implemented in
the localities of Nongrim Hills, Lapalang,
Nongmynsong, Nongrah, Pohkseh, Riat
Labanand Wahdienglieng.

The Meghalaya CM further said the
digitisation and preparation of the online
database for the MRSSA could also be
beneficial for monitoring and better
implementation of other services and
programmes of the Government.

He said that the digitisation process
willconneet more than 6,000 villages in the
state to the online system. The digitised
database can then be utilised for better
service delivery in eritical areas such as
healthcare. He said that the digitisation
will aid in effective monitoring of the

schemes  and
government.

“This kind of exercise is something that
is goingto help us
not just in terms
of the safety and
security butalso it
will help us to
digitise  things
and even help us
to monitor the
different
services,
schemes,  and
programmes
implemented by
the government,
and we will be
abletodo itina
much better
manner. We want
to expand this
digitisation not
just for MRSSA
but also for
effective
implementation
of ather
government
sarvices,” the CM
said.

Sangma said that the initial rollout of
the online system will cover the relevant
towns and localities on priority before
expanding in a phased manner across the
State.

The chief minfster also complemented
the efforts of the headmen of different
localities for working together with the
administration and exhorted them to

programmes of the

partner with the Government for
successful  implementation  of  the
programme. During his address, home
minister
Lahkmen
Rymbult
underlined that
safety of the
people 15 of
paramount
importance and
acknowledged

the fous
proactive steps
taken by the

dorbar shnongs
for the security
of the residents
in their
respective

introduced the
Meghalava
Restdent Safety &
Security Act 2016
with the purpose
to ensure and
enhance security
of the citizens of State by making careful
and thorough examination of tenants
residing in the state. The implementation
of Act will prevent anti-social elements
from gaining shelter in the state and to
create a control mechanism to check
{llegal mfiltration or Hlegal migrants who
might be coming and residing in the
localities. Inorder to iy

been designed and developed to enable the
landlords, tenants, local authorities of the
localities and sub-localities to reg|
enter the details of the
landlords/tenants)rental
provision in the Form B of the Act. The
URL of the web application s http://
megrssa.nic.in and it can be accessed from
PCs, laptops, tablets, and smartphones. A
mobile app has
developed to
tenants toregister from their smartphones.

localities. m EPIC is being used to identify the
h e landlovd.

Government of ®  Tenants can be identified by Epic,

Meghalaya has  Drivinglicense, Pan, Aadhaar, Student ID,

Passport No. efe.

responsive L.e., it can be easily accessed
fromPCs,

mandatory documents as per the Act.

so thatdata flows from one level to another
electronleally with a provision to track the
status atevery level.

application. the state Government will
have the digitised database of basic data of
all the landlort

the government in collaboration with NIC
Megha
destgn and develop an online application
that
tenants) to register themselves with prior
verification from the local authorities.

a has taken the initiative to

ill enable the citizen Qandlords/

Accordingly, the web application has

erand
residents (i.e.,
units as

1s0 been designed and
nable the landlords and

Salient fearures of the online system:

n The web appllication is made
laptops,

tablets, mobile phones, etc.

1] Provision is made to upload

a Well defined warkflow is provided

With the implementation of the web

/tenants whoareresiding

Health camp organised by Physmtheru py facuh‘y of Ad’rU

OUR CORRESPONDENT

GUWAHATIL, SEPT 11/--/ The
Department of Physiotherapy of
Assam down town University
(AdtU) participated in a slew of
activities on Thursday to celebrate
World  Physiotherapy  Day,
including a health checkup camp.

To  commemorate  this
significant day. the department
organized a 'Free Physiotherapy
Health Checkup & Awareness
Camp' in Tatimara Namghar,
Chandra whereby  the
residents were made familiar with
the benefits of physlcal therapy
and the situations that call for the
expertise of 4 physiotherapist.
They were screened for atlments
and disabilities and adequate
theraples were prescribed to the
afflicted persons.

To encourage the students of
the Department of Physiotherapy
in involving themselves in the
celebrations, an Art and a Debate
competition was organized for
them. The theme of the Art
Competition was "Physiotherapy
for Healthy living" and the topic
for the Debate Competition was
“Tele-Physiotherapy is a boon to
society.” The competitions were
organized at the J Block building
of AdtUat 11am. There was a good
turnout of participants at both
competitions.

=

undergraduate
postgraduate degree programmes in
Physlotherapy to
professionals in this field who are

AdtU offers

and

4-years

2-years
produce  exercise,
education

OUR CORRESPONDENT

of Sri Sankardeva Nethralaya for gifting sights

GUWAHATI, SEP 11/--/ The Anatomy
Department of Gauhati Medical College &
Hospital (GMCH) received posthumous body of
retired College teacher Ms. Musfigua Sultana
on Sunday, September 11, for medical education
and enrichment of medical science.
Ms. Sultana, popularly known as'Dahlia’ (75
yrs) breathed her last on the night of
8lastatherr at Hatigaon-
Stjubari Road in the city. Immediately after her
death, corneal retrieval was done by the doctors

to the sightless. She was closely associated with
the Ellora Vigyan Mancha, a voluntary
organisation working in the field of spreading
scientific temper and engaged in popularising
the movement for organ and body donation
after one's death for enrichment of medical
science and benefit of mankind.

Musfigua Sultana courageously fought
against dreaded cancerand left behind her two
daughters--Ninon Sehnaz and Lubna Shaheen
along with close relatives and large number of
admirers. The cadaver had to be kept in the

morgue of a private hospital in the city after
Musfiqua's death on September 8 since her
elder daughter Ninon wha stays in Sweden had
to reach Guwahatt to have a glimpse of her
mother and to complete the process of donation.
The daughters too imbibed scientific temper
from parents and evinced courage and
conviction for organ and cadaver donation.

[t may be recalled, the body of Musflqua's
predeceased husband Aftabuddin Ahmed, a
retired IAS officer who served as Deputy
Commissioner and later promoted to
Commissioner rank officer of the Government
of Assam, also donated his body to the GMC on
14 November, 2011. Aftab Ahmad and Musfiqua
Sultana became the first Muslim couple in the
country to donate their bodies after death for
advancement of medical science. This love for
humanity, imbued with scientific temper, of
the couple has created a history of sorts and
gave a fillip to the movement for organ and
body donation. Musfiqua hatled from Goalpara
Town and was the daughter of a renowned
advocate and former MLA of Goalpara East
Assembly constituency, Late Maziruddin
Ahmed.

The body of Musfiqua Sultana was
accepted by the Anatomy Department of GMC
with dignity In presence of Musfiqua's
daughters and close relatives along with the
activists of Ellora Vigyan Mancha. In spite of
being a government holiday today, the Vice
Principalof GMC Prof. (Dr:) Joydev Sarma and
HoD of Anatomy Prof. (Dr.) Satyajit Mitra
accepted the body on hehalf of the GMC
authorities with due respect. Homages with
placing of floral wreaths on her body were paid.
The Ellora Vigyan Mancha mourns the death of
Musfiqua Sultana and pays respectful homage
In her hallowed memory. The Mancha also
conveys heartfelt condolences to the grief
stricken Ninon. Lubna and other family
members.

equipped to help people affected
by injury, illness or disability
through preseribed movement and
manual

the Act, in M ya.

Assam to
withdraw 3 lakh
petty crime cases

GUWAHATIL, SEP 11/--/
The Assam government on
Sunday decided to
withdraw around three lakh
petty crime cases to reduce
the load on the judiciary, a
mintster said. Addressinga
press conference after a
Cabinet meeting here,
‘Tourism Minister Jayanta
Malla Baruah said lakhs of
petty cases are pending
across thestate.

“Of the 4.19 lakh petty
crime ca we have
decided to withdraw aronnd
three lakh cases invoking
Section 321 of the CrPC.
This will reduce the
backlog of cases and
decongest jails," he said.

The government will
soon Issue Instructions and
detailed SOPs to the public
prosecutor for filing
appropriate petitions on the
next dates of the respective
cases, a Cabinet
communiqu said. The
Cabinet also approved the

therapy.

and advice.

Physiotherapy is a discipline that
aims to maintain the health of
people of all ages and helps to
manage pain and prevent disease,
faculty members sald.

Assam State Policy for
Transter of Development
Rights for streamlining the
process of land acquisition
for the redevelopment of
inner-city zones. (PTI)

Police team in Karbi Anglong seizes 860 Kgs Ganja, arrests 3

GUWAHATI SEPT 11/--/
A total quantity of 660 kgs
ganja and 40.70 grams of
suspected heroin were
selzed froma truck in Karbt
Anglong district of Assam
duringajoint operation by
the Assam Police and
Central Reserve Police
Force (CRPF) early on
Saturday,  Acting oy
specific  Information,
maka’ checking was setup
by the joint police team at
Lahorijan. under the
jurisdiction of  the
Khatkhati police station.
near the Assam-Nagaland
border in Karbi Anglong
district. The police team at
the checkpost saw a truck
from Manipur approaching
at about 2 AM. It was
intercepted by the police
and thorough checking of
the vehicle was done.
Ultimately, a total of 80
packets of ganja weighing
860 kezs and three soap boxes
containing 40.70 grams of a
powder suspected to be
heroin have been
recovered. The stash of
illegal drugs was found
hidden away inside a secret
chamber in the truck's body.

Three persons ()
Dbeenarrested in connection
to the seizure of the drugs.

The arrested persons have
been identified as Filter
Kaljta (92), Dipak Mahato

seized drugs has been
estimated to be worth
around Rs 1 crore. A case
has beenregistered against
the arrested trio by the
police and further
investigation has been
d. Assam  Chief

Minister Himanta Biswa
Sarma lauded the Karbi
Anglong Police in a tweet,
which said, "Yet another
suceess in @assampolice’s
drive to curb the menace of
drugs.” OUR
CORRESPONDENT

PUBLIC ANNOUNCEMENT
{Pegtior 12 0t 1w insoseeicy 370 Bankey i (Ugadmion Procom) Regtens, 2016}
FOR THE ATTENTION OF THE STAXEHOLDERS OF SURYACHAKRA POWER CORPORATION LINITED
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IN THE COURT OF SUBBORDINATE
JUDGE, VIRUDHUNAGAR,
0.8.No.24/2022
Senkuttuvan and

Two anothers

TRANSGENE BIOTEK LIMITED
Registered Office: Plot 69 & 70 10A Bollaram, Sangareddy District- 502 325,
Tolangana, India.

NQTIGE: 1s horoby given tat e 32~ Anvwal General Mectng (AGM) of he Company &
schedulod ta bo had on Friday, September 30, 20223t 10:00 am. throuch Video Conleronce
(VCYOmer Augo-Visual Means (QAVM) to ransact such floms of business as set oud in he

«.Plaintiffs

K.Veera Rajau

5

(THIS IS ONLY AN ADVERTISEMENT FOR INFORMATION PURPOSES AND NOT A PROSPECTUS ANNOUNCEMENT NOT FOR DISTRIBUTION OUTSIBE INDIA)

& EP BIOCOMPOSITES LIMITED

CIN: U28300GA2020PLCO14240

Notice. The Mocting shal be conducted withou! physical presence in acoondance with the Our Company Limsted® on January 17, 2020 under the Companies Act, 2013 with the Registrar of Companies, Goa Registralion No.014240. A certiicate ol incarporation was.
--2nd Defendant] | cioors isued by the MCA snd SEBL Agpoiiod COSL fo E-votng ssuedon January 17,2020 by the R‘glsJalc(Co'npAn ¢5,G0a. 10014240, Fot s Compary 21¢the
Notice from 0900 AM. tn 27° Seplermber, 2022 and ends on 500 PM. on 26" Soptember, 2022 L e ¢ tha chapter ‘History 3 Prospectus

Those members, who wil be prasent in e AGM through VC/O y und have not cast
er voto on e resoltions through rumots o-voing, shall be digbie 1 vote. Book Closure:
26,0920224529.09.2022, for ons of E-veting, Notices, Scrutinizer Detals,
(K.Veera o

The above plaintiffs filled the
suit for partition. Case is posted
on 26-09-2022 for
of 2nd Defendant,

Raju) Andhrapradesh slate, For TRANSGENE BIOTEK LIMITED
Rajahmundry. Laha cheruru, DR K KOTESW,

% Dato:09-0¢ 22
Taruk Ramoa Nagar. Door No: Pisee u.:ﬁ.‘lm g mmuc Namcm

71-9-41-2, S/o. Veera Bhadra
Rao, KVeera Raju. The 2nd
defendant will be appear before
this Hon'ble court on 26-09-2022
at 10.00 A.M Either in person or
thro Advocate. Failing which the
2nd Defendant treated as
Exparte and also Exparte order
will be passed against 2nd
Defendant (K. Veera Raju)
Thiru. A.Anandham B.Com., B.L.,
Advocate, Aruppukottai,
Virudhunagar Dt. Tamilnadu State

radien

nfotainment Limited
CIN: L74300TG1992PLC014317
L Offica: #306, 3rd Floor,May Fair Gardens, Banjara Hills,
Ro.nd No,12 Hyderabad 500034 Telangana,Tel: 040-35167744
Emaitgradienteinfoltd@gmall.com, Website, www. gradientinfotainment.com

NOTICE

NOTICE is hereby given that the 30m Annual General Meoting (AGM)
of the Members of Gradiente Infotainment Limvod is schoduled to be held
on 30th September 2022 at 11,30 AM(IST) at the Regstered Office of the
Company Stuated at 306. 3rd ficor, Maytar Gardens, Banjara Hils, Road
No.12 Hyderabad-500034. 1o transact the business as sel oul in the notios
of the 30th Annual General Meeting

In accordance with the MCA Circulars and Circular issued by the Securities
and Exchange Board Of India(SEBIvide SEBVHO/CFD/CMD2.CIRP/
?ozmz dated 13May, 2022, the notice of the Annual General Meeting
(AGM) along with the Avual Report for the Financial Year 202122 &
buu sent only by electoric mode o ﬂnsc Mambers whose emal address

BRANCH
SHIFTING

For better convenience of our

= rud valh Comprny/Deposiori
valied customers, our Members hoiding sharcs in physcal modc and who mm net updated their
ELURU cmal addresses with the company are request 10 updale thair emad

adiresans. by witng fo RTA. s Puva ';mu-.«);u», (ixka) PVT Lid
at supporl@purvashare.com or to the company at

denyrigianment com along with the requsite documents
Members hodng shares in demateralsed

branch will be shifted to a
new premises with effect from

Registered Office: C/o OM Ventures,Shed No D- 2/12, Bicholim Industrial Estate, Sicholim, Coa - 403504
Corporate Office: 1t Floor, BR. Commercial Centre, 0pp. Parads Ground, Campel, Panaj, Goa-403001
Tel No: -+91-832-2431081/+91-6158005202; Em: com; Website: www.

com

Contact Person: Mohammad Faiyazui Haq, Cm-mny Secretary and Compliance Cficer

PROMOTER OF OUR COMPANY: LEENA KAMAT AND RAJKUMAR KAMAT
ASIS OF ALLOTMENT

INITIAL PUBLIC OFFER OF 5,04,000 EQUITY SHARES OF T 10 EACH ("EQUITY SHARES") OF EP BIOCOMPOSITES LIMITED(*EBL’ OR THE “COMPANY") FOR CASH AT A PRICE OF X 126 PER SHARE (THE
“ISSUE PRICE"), AGGREGATING T0 ¥ 635.04 LAKHS (“THE ISSUE"), OF WHICH 28,000 EQUITY SHARES OF 210 EACH WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE
“MARKET MAKER RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION LE. ISSUE OF 4,76, 000EQUITY SHARES OF 2 10 EACH IS HEREINAFTER REFERRED TO AS THE “NET
ISSUE™, SSU THENETISSUEWILL 97%AND28.31%, Y OF THE POST EQUITY OF THE COMPANY.

THE FACE VALUE OF THE EQUITY SHARE IS T10/- AND
THE ISSUE PRICE IS 12.60 TIMES OF THE FACE VALUE OF THE EQUITY SHARES

OPENED ON: AUGUST 29, 2022
ISSUE \ ’

CLOSED ON: SEPTEMBER 05, 2022

The Equty Shares of the Company are proposed to be listed on the SME Platform of BSE Limited, in terms of the Chaptr IX of the SEBI (ICDR) Regulations, 2018 as amended rom tme to Ume, Our Company has
received an In-Princip'e agproval from BSE for the listing of the Equity Shares pursuant to fetter dated March 10, 2022. BSE shall be the Designated Stock Exchange lor the purpose of this Issue. The trading is
13,2022 (5: i i 15 from the BSE Limited)
TheIssueis being thy 3(2) of the SEBI(ICDR) Regulations, 2018, timz
10 ime, whercin a mirimum of 50% of mu MNet Issue of shares to the Public shal ininally b e mads avaiabis or allotment o Retad Imr ividual Investors. The balance of Net Issue of Shares to the public shall be made
available fer allctmant to Individual Applicants otrer than Retai Indivigual Investors and other Investors, including Corporate Bodies / Institutions irrespective of number u( shares applied for. It the Retail Indtvicua!
Investorcategoryis 0nprogor her percentage. Under subscription, i any, inany of the cal e with spi-over from any
of the other cat 5 i u‘j Company in Chﬂ‘u-,.n n with the Lead Manager and Stock Exchange. Such int pill over. if any, would B2 affected in
3ccordarce with apptcabls laws, rules, regulations Al 1 I Wy (rough 2n Application Supported by Blocked Amount (*ASBA) process including Ihrough
UPtmeda fas applicable) by, the irrespect s chPile_musnanllm fapplicable, which ¥ tha Self Certifiad (SCSBs’
SUBSCRIPTION DETAILS
ons for 74,54.000 Equity Shares resulting In 14.79 times subscriptan. The detals of the 2pplcations received in the Net Issue (betore and atter technical rejections &

The Net Issue has received 2,387 apy
vithdrawal) are 2s folfows:

12.12.2022 d mode am requested 10 regstors Detail of the Applications Received
- update their emai addresscs wih the roievant Depostory Partcipants, 3 hnical Rejections & Tier Techical Rejections &
The new address is mentioned Members may nole that lhe nobce of the 30AGM) will be avaiable on F "'"' bbbl TR = " uA e NG
below; e company’s websde. waww.gradientinfclainment.com. The same s also . 0f . of Equity Shares lo. 0. of Equity Shares
Muthoot Fi 4 Ld. avalable on the webste of National Securities Deposilory Limited(NSOL') at| 2462 24.62.000 2.400 2408000
e e o m and the Slock Exchange ie. BSE Lmied ol | I'Ginerthan Retal incividval Appicant 185 5047.000 178 50,18.000
:228-5-2¢, Fust Floot, com Members ore requestod 0 go through the evotng 7
Kan Kolany Vari Veedht instuctons sent along with the nolice and in case of any quenes are Total 264 75.03.000 2.566 74.26.000
Katut Vysja Bank Rood, roquested o refer the Frequently Asked Questions (FAOs) or waite an| | Note: Theissy hich 1.00¢ d &any wihdraval
oi‘ﬁl;‘fh‘,‘z:g:;ﬁ;'m;;" email to evpling@nsdicodn or call lolf free no 18001020950 ln tha event of u.r:r ubscription. the al‘nlrrr.nl vl b3 made on a progortionate basis in marketable fofs. Thera was over mmscanun of 47,80 DDO Eq.«y Shares in other than Retail Individual Categery & over
Pin- 534 002, Ardnra Pradesh State. For Gradiente Infotainment Limited 70
et P A) Alcation o Harke Maker (et Tecnical Rejecons & Witdrawals): T st of Al e ot sk, o 1 s rce o212 ca Equity Share, was fased in consutaton with BSE. The
Emailid Place: Hy Vimal Raj Mathur category s category Shares. The calegory g the 8asis of Allolment are as under,
We solicit your continued Date: 05-09-2022 Managing Director WNo. of Shares Applied for No. of muuum % to Total Total No, of Shares Applied %10 Total | Allocation per | Ratio of Aliotiees to Tolal No. of
patronage and support. (Category Wise) Received in Each Category Applicant the Applicant Shares Allotted
28.000 1 100.00 28,000 100.00 28.000 11 28,000
Total 1 100.00 28,000 100.00 28,000
FORM B B) Alocation Lo Retail Individual Investors (After Technical Rejections & WIerawals) The Basis of Allotment to ths Retal Individual Investors, at tha Issug Price of T 126 per Equty Share. was hnalised in
253(2)of {ICOI 2 are: 2. 'S, The &
Muthoot Finance e p PUBLIC ANNOUNCEMENT T it u the SEBI 2018, 2.38,000 Equity Shares. The catzqory was subscribed by 10.117
S e O THEATTENTION o THESTAXLHOLSERSof SURTACHAKEA PONER CORPORATION LIRITED No. of Shares Applied for| No. of Applications| % to Total | Total No. of Shares Applied | % fo Total | Allocation per| Ratio of Allotiees to Serial Number of Total No. of
e T (Catugory Wise) Received in Each Calogory Applicant | tho Applicant Qualifying applicants Shares Allotied
1.000 2,408 100.00 24,08,000 10000 1.000 17:472 1,13.28.27.39,45.85.91,101.112,124, 2,38.000
[Namo of carporate del | SURYACHAKRA POWER CORPORATION LIMITED 126.133.138,353.162 171
(Sone ahincurporation of cororael g 031995 Total 2408 100.00 24,08.000 100.00 238,000
(Autharity under which corporatd) C) Allocation lo Other than Retails Category (i fter Technical Rejections & Withdrawals): The Basis of Alotment to the Non - Retail Investors, at the 13sue Price of ® 126 per Equity Share, was finaiised in
?laebtor s incorporated f registered| N aF of Companies - Hyderabad th3SE DR) Regutations, 2018, of shares ali 38,000 Equiy 21,08
[Corporate Identty No. / Limated] times. The category: d
4 g;;";_" f;“"“‘"ﬂ" o, oLACIITGISREPLCI9SSS No. of Shares Apalied for | No. of Applications| % to Total | Total No. of Shares Applied | % 10 Total | Allocation per | fiatio of Allotiees to Serial Kumber of Total No. of
torcd office| Negistered Office (As per MCA Records) - Gaieadty iso] fiscaneg ARy Cosoory Lo s fopict fiskiyey _"”""f‘u st Matnd
(4 any) of Suryschakea House, Plot No. 203-LH, Road No, 000 5 3315 118,000 000 65 1,20.3542,49.56 000
178 Jubilee 1its, Hyderabad, TG-500 033, 000 1 82 000 000 1 000
OL. o, ‘closrs 6 iisohency 000 ] 2 000 000 000
To book your copy, S lncostion Process s on %0 %5 500 %0 000
SMS |Uisudstion scmmencament date 91032022 (03t of oty 000 a7 000 000 00
reachbs to 57575 or [ corpomRdaie Copy of rder recervmd on 07.09.2022 000 69 000 000 000
email us at [Name and the Regustration No. o Name : Mr. Anup Kumar Singh 000 83 56.000 ,000 127 000
0 Btho inselvency Profassiorat scting! Regn. No. 000 56 000 2 [
order@bsmail.in la5 Uiguidator {8B1NPA 0O1/IF POOIS1/Z017 2018710322 -
Addross and emad of the|Address : 162/D/702, Lake Gardens, Kolkats| 10.000 - 000 000 2 Lo
Slsquidator, a3 Registered with thel West Bengal 700 045 000 000 2 000
ourd + Email D 3nup o 000 600 3 000
[Address and o.mail to be wsoa] Address: Suite 18, 22/284, Monshorpukar Road, 000 000 23 000
10jfor correspondence  with  thef Deshoprya Park, Kolkata, V\c!l Bengasl 700 029. 56 000 000 1.000
Equidator  Email 3 - ~ 4
37 90,000 000 12 4,000
| st ot fr submision ol S0dse2 he-20 diys'loes the'l iguidation 5 8.000 000 23 900
::ms:e: n:—n-,- that the N:sm:n(ax C:npan:, Uaw Tribunal, Hyderabad am‘c; 56 19,000 000 & 000
as ordered the < iguidation o =
CORPORATION LIMITED tr 0106.2032, 1.20.000 200 - 000
Tho stakcholde POWER C LIMITED arehercby 1.44.000 .00 5 000
od Upon to subsit thei clims with preof on or before 0130.2022, 1 the hquidstor 3t 000 5 000
address mentioned aganst item No, 10, 25000 3 50.000 500 " W |
liu. 3 S | 1“4 financial croditors shall submit theit JAJPL with proot by electronic means only. All S - - - -]
siness Standan] other creditors may subrit the claims with the proctin peroon by puet o by clect 26,000 i 26,000 000 - 000
—— T Jees X | - 000
Insight Cut || |submission ol o miscatingproct of csims shail atract panes. ’,‘ 30000 2 0 ol 0 Eg'.; T 2 ? ggo
1208 it .
Pico 1thembod AnuP W 000 .56 000 62| 1.000 1 -
. 000 56 000 86 000 1 -
34,000 56 060 68 [ 2,000
35,000 56 000 .70 .000 -
000 117.000 1 000 -
FDC LIMITED : o i
(CIN: L24239MH1940PLCO03176) : 000 5‘,’-‘“‘30 3 mg :
Registerod Office: B-8, M.LD.C. Industrial Estate, Waiu] - 431136, 000 1,84 .0 27 i z
Dist. Aurangabad, Maharashtra Tel. No. +91 240 255 4407, 000 6 52,000 4 [ 2000 : 3
Website: www.fdcindia.com Email: investors@fdcindia com 54,000 56 54,000 08 000 -
009 56 55.000 10 000 -
FOR INFORMATION OF THE SHAREHOLDERS OF THE COMPANY o0 % 56,000 2 o0 -
CORRIGENDUM TO THE NOTICE OF 82 ANNUAL GENERAL MEETING (AGM) SCHEDULED TO BE HELD ON THURSDAY, 000 56 57.000 D 000 <
SEPTEMBER 22, 2022 (AGM) AT 10.00 P THROUGH VIDEO CONFERENCING/OTHER AUDIO-VISUAL MEANS 000 % 58,000 00
I e complisnce with the provisens of the Comaanies Az, 2013 read with Rules made thereunder and Secusties and Exchange 60,000 56 60,000 000 -
Boad of India {Listing OBlgats wited (the Company’) circulated 3 Note 79,000 5 79000 000 A
ated August 04, 2022 {"AGM Noike”) on Auguz 29, 2022 1o 3l 1t Shar eholders for canvening the AGM as metaned above. This 50.000 B 406000 .DDG 7 f
Cartgradkim shall form an intepral part of the » dated August 4, 2022 circudatnd ta the Members of the Company 3nd should be - e - - -
read in comunction with the Notee. 00 | 1,000 3 1343
Ficase Lake note of the following inadwertent omisson of Eaplanatory Statement ta ltem No. 4 of the Notice. : ggm 3 E: 3.00.000 b ggg I-Z !
& ; HE R S G Pald S8 il 1.17.000 1 56 T.17.000 000 :
This Explanstory Statement i in terms of Regulation 36(3) of the SEBI (Lisnag Obligations 3nd Disclozure Requirements) Regulanons, 1 53.000 7 2 3 m‘ucu 30 W0 = T
2015 Lt Repultes - o - 60| 1.000 i
The Members of the Company at 77 Annual General Meeting (AGM) beid on August 19, 2017 had appointzd Mjs. B 'S K & Ca. UL, 53,000 56 59000 3 '000 =
Chuartzred Accountants (ICAI Firm's Regictration No. 101248W,W100022), (hereinafter referred 1o az "BSR™] 3 the Statitory Auditors 60.050 56 '&'I‘nm 000
of the Company ta hold otfics from the conclusian of 7™ AGHM unt conclusion of the 32~ AGM of the Company, Accordingly, the. Mo o -
present term of BSR of the Company t the 824 AGM. In torms of the provisons of Section 139 of 78,000 56 -78.000 000
the Comparics Act, 2013 [‘the Act’), i and . 2013, 3 cthar applicable provisions, the Company 3 01,000 56 01,000 000 -
appoint of 1o App0Int n audt frm 35 Starutory A it terms of fe con vears, 09,000 56 69,000 ; 060 -
I wiew ©f vast cxperience, ange of expenttse and competency of the audit team, the Baard of Directars based on the recommendat 38,000 56 38,000 A74 000 -
of the Audtt Commitiee, at their meeting hokd on May 25, 2022 considercd the mater relating £ fe appointment of the Statu 20,000 56 20,000 5238 000 1 N
Audit /s BSRA G LLP (ICANFiern's Regrstzation No. 101243W/W 100022) .97.000 56 .97.000 791 .000 1 =
as the Statutory Auditors of the Company, id office for 3 second L Trom the of the 829 1 =
A poiocy TOTAL 178 100 50.18.000 100 2.

o acrdance wh the provisioss o Sectons 119, 142 and other applicable proveians, 4 any, of the Companies A, 2013 and the

Ihe Board of Directors of the Cum!y al its meeting held on September 08, ZDZZ ms lecn nn racord h2 Basis of Alioiment of Equity Shares, as approved by the Desigrated Stock Exchange viz. BSE and has

Companics (Audit and Auditors) Rules, 2014, 3t 3 remunieration 1o be decided iy by the Bosrd ard the
M BSRE Cu LLP, Chartered Accountants, have gven their

st £0 30t 35 SLatutory Auditors of the Company and

thatthe s , i made, wil be ln

15139 20d 141 of the Act

Further the Board of Directors of the Company have decided o pay the same udit fee for the financial year 2022-2023, 35 paid In
previous financial year 1o the tune of s, 15 Lakhs phus 3pplicable taues, cemficabon charges from Bme 1o ime and re imbursement
of the out of pocket expenses a3 may be incurred by the Auditors during the coutse of and Ces forthe
fiaancal year endiog on March 31, 2023. The Board of Din 12 b authiorized (o 3pPrOvE tevisions T0 the remuneration of the
Statutary Auditors for the remainag teem of the teaure.

BSRECH. 100218W.

tabily partnership L2, 8 5 R & Co. LLP Gn 34° October, 2013 thertby having 3 new firm registration no. 101238W/W 100023
tegraered otfice of the firm is at 14 Foor, Central D Wing and North € Wing, Nesco IT Paric 4, Nesto Cemtre, Western Express Hig
Goegaon (East, Mumbal. 400063 1S R & Co, LUP 15 3 Member oty of B R & Alfilates, 3 network regstered with ihe Institute of
Charteredt Accountants of India

7th Mareh, 1990

The

650 & Ca. LLP is registered in Mumbal, Gurgaan, Sangalore, Kolkata, Hydorabad, Pune, Cheana, Chandigarh, Abmedanad, Vadodara,
Koida, Jilpur 3nd Kechi ©S R & Co. (1P has ovor 3000 staf and 100+ Partners. § 51 & Co. P 3uits various companies Ied on stock

i ts 35107, The tirm holss the pes Tasuad by TICA”
None of the Directors, Key Managerial Personnel of the Company and theie refstives ane, In any way, concemed o intorested in the
resolusan,

The the Aoc apprevatof ¢ v ot

fihe i unchanged, and this Corrigendum shall form 3n intagral par of AGM Notice.
Tha Carngendur shall alsa be avaiable at the website of the Comparmy ot wivw ldcingy () 3nd on the websize of ASE Umited at
20d the Mational Steck Bxchange of India Limited 3ty <0 where the shares of the Company are hsted

For FDC UMITED
/-
Varsharani Katre

Dte: Sepiember 11,2022

TheC. iceandor address ol tnries onor 09,2022 Further, ertified Syndicate
Barks will bz processed on or beforz Sepllmbzr 09 2022. for unbiocking of fur ds Tre Equity Sharzs aliotted to successtul applicants are bwg mmzd © (h=v benmcury accnuns sject to validation of the
the, g he C: i t
the Equity Share SE Limi hin 6 worki ol i P! 13, 'W
Imhw and trading approvals from BSE Limited.
2C1US dated August 23, 2022 (' Prospectus').
mvzsmns PLEASENOTE
Bigsh: Website: com
Al dmzykindy b su o ion Fom, Mumber N rand Bark
BIGSHARE SERVICES PRIVATE LIMITED
Otiica No. 58-2, Bth Floor, Pinnacle Business Park, Mahakali Caves Road,
Nex to Ahwra Centre, Andhen (East), Mumbai - 400 093 For EP Blocomposites Limited
Tel. No.: +91 22 6263 8200; Email: ‘poc@bigshareantne com On Behalf of the Board of Directors
Website: vww.bigshargonline com, Contact Person: Baby Raphzel V-
Rajkumar Kamat
Managing Director
Date : SepteMber 10, 2022 DIN: 01157652
LEVEL OF SUBSCRIP BETAKEN OF EITHER PRICEOF THEEQUITY nm:unLISTINBOHWF"""“ 'ROSPECTS OF EP BIOCOM IMITED.
EP BIOCOMPOSITES LIMITED is proposing, subject atutory Y reg APPIOV. nd othe Issueof its Equity
Shares and has filed the Prospectus with the Registrar of Companies, Goa, The an«pzc'm smu h a\mw on mc v.cnsrcs rl lnc Company, the BSE and the Lead k‘znach at www zpblocompositas.com,
orw bsendia <. pplican

9 tothe same, seethe P , including, the section

titied *Risk Factors beginning an page no, 190! the Praspectus.
The Equity Shares have nol been and v,» I nm be rcq‘slmd under the U.S. Securities Act of 1933 as amenced (the “U.S. S y curlies Act’), and m.q not
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